BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH AT BHOPAL

ORIGINAL APPLICATION NO 135/2014

IN THE MATTER OF:

APPLICANT: Subhash C. Pandey & 2 Ors,
/ /VERSUS//

RESPONDENTS: State of M.P. & 6 Others.

COMPLIANCE REPORT IN RESPECT OF ORDER DATED
08/11/2016
The Respondent No. 6 most respectfully submits as follows:-

1. The Hon’ble Tribunal vide its order dated 08/11/2016 has passed
following directions which is quoted below:-

“Learned Counsel Shri Sachin K. Verma submits the
notices have been issued after the demarcation and
some of the affected parties have submitted their
response to the notice. Further some more evidence by
way of documents or otherwise have also been
submitted or is in the process of being submitted by
affected person by way of objection to the notices. The
same shall be considered and the decision taken in
accordance with law. He further submits that the
Respondents are contemplating to appoint OSD for the

{2 3 *.y) & “aforesaid purpose who will deal with the notice and

\ / \J ¥

\“( the objections received so that the matter may be

cxpedited. We grant an outer time limit up to

30/04/2017 that is before the onset of the next

mer monsoon for compliance of these directions.

‘“,/J!f er the compliance and the action taken the same

P “/ - »"shall be brought to the notice of this Tribunal by way of
an M.A. to be filed by the Respondents by 15t May



2017.
This matter is ordered to be consigned to record as it is

already disposed of vide judgment dtd. 20/ 08/2014.
On filing of M.A. the matter be listed on 18" May 2017.”

2. The Hon'ble Tribunal vide its order dated 08/11/2016 directed the
Bhopal Municipal Corporation to appoint officer on special duty to
decide the objections submitted by the noticees in response to the

notice issued by Bhopal Municipal Corporation.

3. The Commissioner Bhopal Municipal Corporation in compliance to
the directions passed by the Hon’ble Tribunal appointed Additional
Commissioner Bhopal Municipal Corporation as Officer on Special
Duty to deal with the matter in accordance to the directions passed
by the Hon’ble Tribunal. The Additional Commissioner cum Officer
on Special Duty provided opportunity of hearing to the noticees and
forwarded its recommendation to the Director Town and Country
Planning Bhopal (M.P.) who in turn constituted a committee
headed by Joint Director Town and Country Planning with Sub
Divisional Officer of Water Resources Department and Assistant
Engineer of Bhopal Municipal Corporation. The committee has
observed that the Bhopal Developmental Plan (Master Plan) has
come into force w.e.f 09/06/1995 therefore they have categorized
172 cases in three categories the first category is the cases wherein
the permissions are obtained before the enforcement of Bhopal

Master Plan 2005, the second category are the cases wherein the

developmental permission are obtained after the enforcement of

Bhopal Developmental Plan 2005 and the third category ar¢ the

cases where the date of permission/ construction is not clear. The

committee has given its findings pertaining to all the three

categories which is quoted as under:-
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4. From the careful perusal of the report so submitted by the
committee constituted by Director Town and Country Planning it is

concluded that no action is required to be initiated against the

construction activities and developmental work carried out on the

basis of development permissions issued by Town and Country
Planning office Bhopal (M.P.) The copy of the report dated
09/02/2018 is marked and filed herewith as ANNEXURE-RR6/1.



8. It is aptly submitted that a]] the permissions issued by Bhopal
Municipal Corporation ang Town and country Planning Office
Bhopal are valid and no action ig required to be initiated against

the noticees therefore the compliance may kindly be taken on
record.

PRAYER

It is therefore most humbly prayed that this Hon’ble Tribunal may
graciously be pleased to take the compliance of direction dated
08/11/2016, in the imminent interest of justice.

SUBMITTED BY;

RESPONDENTS
THROUGH;

Place: Bhopal (SACHINK. VERMA)
Date: 07 /12/2020 COUNSEL FOR RESPONDENT NO. 6
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CENTRAL ZONAL BENCH AT BHOPAL
ORIGINAL ORIGINAL APPLICATION NO 135/2014
IN THE MATTER OF:

APPLICANT: Subhash C. Pandey & 2 Ors.
//VERSUS//
RESPONDENTS: State of M.P. & 6 Others.

AFFIDAVIT

I, Vijay Savalkar, posted aéﬁéﬁy Planner Municipal Corporation Bhopal
(M.P.) do hereby state on oath and solemnly affirm as under:-

That, I have been appointed as Officer In-charge to represent this case on
behalf of Bhopal Municipal Corporation as such I am well conversant
with the facts of the case and therefore, competent to swear this affidavit.

That the accompanying compliance has been drafted as per my

instructions and also explained to me.

That the contents of para 1 to end of accompanying compliance are true

to my knowledge based upon official records and the legal averments

meade therein are true on the legal advice received ancl believed to be

true.’

DERONENT
FICATI

1, above described deponent do hereby verify that the content of para 1 to
3 of the affidavit are true to my personal knowledge and belief.
Verified and signed on thlS 9 day of December 2020 at Bhopal (M.P)

Lu

DE NT
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